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Need to resume Air Services from the
New Hubli Airport in Karnataka

SHRI J. P. JAVALI (Karnataka):
Mr. Vice-Chairman, I rise to make a
special mention on a matter of public
importance, to draw the attention of
the House and the Government for
resumption of air services from the
New Hubli Airport.

A new airport was built in Hubli,
the second largest city of Karnataka
in 1987-88. This airport was built on
law of about 400 acres, purchased by
the, Hubli-Dharwad  Municipal  Corpo-
ration from the landowners  some
time in 1970, and handed over to the
Civil  Aviation Department, free of
cost. The entire cost of the airport
which came to more than Rs. 3 crores
then, was borne by the State Gov-
ennment. This airport functioned for
a few months in 1989 and abruptly
stopped. The Civil Aviation Depart-
ment suggested certain  improvements
for  considering  resumption of  air
services.

As suggested, extending the runway

by 1000 metres and shifting of a H T
electric line have now been comple-
ted. This has again cost the State
Government nearly Rs. 1 crore. How-
ever, there has been disturbing news
that the Control Tower Equipment
which was received for Hubli has
been diverted to some other airport.
This has to be looked into by the
Government and the needful should
be done.

When Hubli was put on the air
map, Vayudoot operated its services,
en route Hubli, Bangalore, Tirupati,
Madras and back. But it is to be
noted that Hubli being a commercial
and industrial centre, has the need to
be connected by air to Bangalore on
the one side and Bombay on the
other. Therefore, I request that the
air services be resumed immediately
linking  Hubli  with  Bangalore  and
Bombay. This can be done by the
Indian Airlines. Also, the Hubli air-
port should be brought under the Air-
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ports Authority of India. The present
runway .of. 2500 metres should be
extended to 3500 metres to facilitate
operations of Boeing and Airbus. This
should be done by the Civil Aviation
Department without burdening the
Karnataka Government any further.

I once again request the Govern-
ment to take immediate action to put
Hubli on the air map of India.
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... (.Interruptions)...

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): I am
not permitting anybody. Kindly
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excuse me. Please take your seat. I
have permitted Shri Malaviya as a
special case. I have to finish the
Special Mentions first. In this regard,
I would say that I will see the record
and then refer the matter... (Interrup-
tions) .

DR. RATNAKAR PANDEY (Uttar
Pradesh): You need not refer to the
record. You ask the Minister to make
a statement. The Minister of State
for Finance is present here.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): 1 will
look into the record and I will go
through the names mentioned by Dr.
Pandey and then we will decide.
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Need to examine viability of Bakres-
war Thermal Power Project in
West Bengal

SHRI SANTOSH BAGRODIA
(Rajasthan):  Mr.  Vice-Chairman,  Sir,
my Special Mention is in regard to
the Bakreswar thermal power poject.

It was taken up as a prestigious
project by the C.PI (M) Government
of West Bengal. Even when the



